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1-1 Oriss} (within Scheduled The Orissa Scheduled A-eas 

Areas) Transfer of Immov~ ble pro-
Prohib't I alienation of 
1and of Tribals and 
provide for restoration 
of a 1 ie ated land. 

perty (Scheduled TI ibes) 
Regulations, 1956. 

(Outsije Scheduled 
Areas) 

The Orissa Land Reforms Act, 
]960. 

Do. 

'8. Rajasthan . 

'. 
. The Rajasthan Tenancy Act. 

1955, The Registration 
(Rajasthan Amendment) Act, 

Do. 

1976 . 

S ta teJD,en t 'B' 

.._ St<:! t("S No. of Disposal of cases Cases in 
110. cases which 

registered Total In favour Against land ham ... bee 1 disposed of' tribals tri bats 
of restored 

--- --~--- -------- - ._----- ---
2 3 4 5 6 7 

I Andhra Prad("sh (April, 1980 ) 496 30 46090 22378 

'2 Bihar (upto Apl it. 1979) 43335 40 4 16 24443 15973 

3 Gujarat (upto April, 1980). 17 1 71 88g8 8648 25° 795 

4 Maharashtra (upto April, IgRo) 47332 43643 1773 1 259 12 137 1 3 

.... OJ-isla (upto April, 1980) ~9630 4609 0 22378 22378 

_ N.B. !_ Informatiol1 in respect of the gaps in the table are being collected. 

6118. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number ot atrocities com-
mJ:tted on tnembers ot Scheduled. Tri-
bes'ln the years 1978, 1979 and 1980 
as 'repOrted by the, states, state-Wise: 

'(b) taetor. mainly related to atre-
c~ on trtb&1s idenUiled by -the 
states and hle'Miti1Stry; 

'0 (c) the measures taken by his 
MlniStry and the CODaertled States 10 
tbeck 'the atrocities on tribals; and _, 

'<d) ~e ~io-econoniIc, legal and 
!)\her ~ea.ures taken b? the States 
to r ,lG:k>iict I the trlbals "from clurerent 
torms Qf exploitations.' 

THE MINISTER OF STATEIN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) The State Governments have re-
ported as below atrocities committ'ed 
upon Scheduled Tribes: 

Year 

1978 
1979 
1980 

No. olf. cases of atrocity 

2,452 
2,107 

407 
(upto May) 

state-wise position is given in attached 
statement. 

(b) Disput'es arlsmg out of land, 
~ money lending and indebtedness, -ex-

ploitatfon of women are some of the 
factors that lead to incidents of con-
frontation l\nd atrocties. 
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(c) The Government have issued 
instTuctions for prompt investigation 
of aU cases of atrocities and their 
quickest possible disposal by creating 
special courts whenever necessary. 

(d) The State Governments are 
takIng protective measures in favour 
of scheduled Tribes by taking legal, 
social and economic measures. These 
include discontinuation of commercial 
vending of liquor in tribal areas, pre-
vention of alienation of land and res-
toration of alienated land, regulating 
money-lending and setting up of a co-
operative credit-cum-marketing struc-
tllre. 

Statement 

Information ahout . Cases involving Offeru:u 
agaInst Scheduled Tnhi'S reported During IQ78 
Z979 and I980 . , 

Name of States 
and U. Ts. 

Andhra Pradesh . 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

K erala 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Punjab 

Rajasthan . 

Tamil Nadu 

Uttar Pradesh 

A R. N. Islands . 

2 

254 

37 

44 

1221 

32 5 

17 

36 

4 

J979 1980 
(upto 
May) 

3 4 

3 

200 

75 

64 

27 I I 

1373 290 

1I5 44 

16 6 

75 

1 

I 

Dadra and Nagar 
Haveli 

Arunachal Pradesh 

Goa, DaIIlan and 
Diu 

Pon dicherry 

17 

6 

I 

3 4 

2 

1 I I 

2452 2107 487 

Information is Nil in respect of other-
States/U.Ts.) 

Industries in Karnataka worklak 
with Foreip AssiStaace 

6119. SHRI S. B. SIDNAL: Win ~ 
Minister of INDUSTRY be pleased to 
state the names of industries and "the 
nature of production in the Karnataka 
State, which are working with fore-
ign assistance technical and financial? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): Lists giv-
ing details of the foreign collabora-
tion proposals approved by Govern-
ment are issued on a quarterly basis. 
These lists, inter-alia.. indicate the 
name of Indian Company, the name of 
foreign collaborator, the item '"Of 
manufacture and whether the propo-
sal involves foreign capital participa-
tion. Copies of these lists upto 31-3 .... 
are available in the Parliament Wb-
rary. ~ 

There is always a time gap between 
the dates of foreign collaboration ap-
proval and fructification of the pro-
ject. Details regarding industries ac-
tually working in Karnataka with 
foreign collaboration are nOt available 
in the Secretariat for Industrial.Ap-
provals. 
Becruitmeat Of DIG trom DepatatiOll-

ists from. IPS 
6120. PROF. NARAIN CHAND 

PARASHAR: Will the Minister qJ 
HOME AFFAIRS be pleased to statef 

(a) whether Government have ~ 
cided to recruit for 75 per cent of the 
posts of Deputy Inspector GeneralS 
in the BSF from the deputatl~ 
from the IPS; and 




